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OPEN COURT 

CENTRAL ADMINISTAATIV£ TRIBUNAL ALLAHABAD B ENCH 

ALLAHABAD . 

Dated : This the 04th day of December 2002. 

Original Application n o . 1129 of 1 995 . 

Hon ' ble Mrs . Meera Chhd.bber. Judicial Nember. 

Jagdish Prasad Tr ipathi, the retired Railway Guard . 

N. E . Rl y •• varanasi. a t present r e sident of Vill. 

and P. O. Kashli Distt . Deoria. 

• •• Appl icant 

By Adv : Shri U. S . l1 . Tripathi 
Shri T . D . Singh { Both not present) 

versus 

1. Union of India • thro ugh tne General Manager. 

N . E . Rly •• Gorakhpur . 

2. Divisiona l Raih1ay i"!a nager . N •E . Rly •• 

varanasi . 

By Adv : sri P Ma t h ur 

0 R D E R 

H o n • bl e Hr s • Meer a Chh ibber • Jl-1 . 

• • • Responden ts 

By this OA the applica nt has sought f oe dir ection 

t o the respondents for recomp utation o f all legitimate dues 

in this respect by inclus ion of 75% Runnin g A llO\·Ja nce d S pay 

Element and for payment of long outstanding end overdue amount 

oi legitimate emoluments lying \'lith the Raihvay Administra tion . 

2 • 

has 

Learned counsel~ tt respondents, 

fair ly stated before Qa!m that in vie w of 

snr i P Mathur, 

the judgment 

' 

given by Hon ' ble supreme Court , the applicant woul d be entitled 

t o the r elief as c l aimed by him . It is s~~itted by h~ t hat 

the applicant superannuated on 30 . 4 .1987, whereas the Hon ' b1e 
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2. 

supreme court has held that the persons who retired after 
• 

1. 1.1973 but before 5 .12 .1988 are en tit led to . have th:fir pension 
it 

computed on the basis of Rule 2544 asLstood on the date 

of their retirement. They have further cc_Rea&-2~ c4 .e_). ~ 
under Rule 2544)~~n< as it stood prior to amendment by the 

impugned notific a tions , pension ~~s required to be computed 

• by t akin g into account ' the revised scales as per the 1 97 3 

Rule and the average emoluments were required to be calculated 

on the basis of the maximu.rn limit of running allowance at 75% 

of the other emoluments, including tne pay as per the revised 

pay scales under the 1973Rules. It i~ thus clear. tbat . the 

applicant would also be entitled to the benefit o~ 1~u~: .. ~44 
as it then stood. The learned counsel for the ~~has 
also stated at b a r that persuant to the judgment given by 

Hon'ble Supreme Court, the Railway Board has issued General 

Instructions for payment of arrears to all those persons wno 

were entitled to it, as mentioned in the Hon'ble supreme Court 

Judgment, but he is not sure whether the tXlYments have been 

maoe to the applica nts or not. 

3. The very fact thut the applicant ' s counsel has decided 

not to appear in the court gives Qn impression that the relief 

might have been given to the applicant . However, in case the 

a rrea rs have not y e t been g iven to the applicant , the respondents 

may do so now within a period of three months frQ~ the date of 

receipt of copy of this order. ~n view of the judgment given b y 

Hon ' ble 

c ounsel 

4. 

fpc/ 

supreme Court and statement made by the respondents 

a t bar~~ O. A. is allowed. 

There shall be no order as to costs . 

Member (J) 
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